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AT /ORDER

Per Mahavir Singh, Vice President :

This appeal by the assessee is arising out of the order of
Commissioner of Income Tax (Exemptions), Chennai, in Appeal No.
C.No.CIT(E) 2(2356)/2015-16 dated 30.09.2016 u/s. 12AA of the

Income Tax Act, 1961 (hereinafter ‘the Act’).

2. At the outset, it is noticed that the assessee has filed an

application dated 08.08.2022, wherein it was requested that the
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assessee want to withdraw the appeal as it want to file fresh
application u/s. 12AB of the Act before PCIT (Exemptions). The

relevant text of the letter reads as under:-

“The Assessee trust has decided to withdraw the appeal filed
before the Honble ITAT as we have decided to get it rectified by
filing fresh application under Section 12AB and therefore, we kindly
request the Hon'ble bench to allow the withdrawal of the appeals as
desired by us.”

3. When this was pointed out to Ld. CIT-DR, he has not raised any
objection for withdrawal of appeal. Hence, we dismiss the appeal as

withdrawn.

4. In the result, the appeal filed by the assessee is dismissed as
withdrawn.

Order pronounced in the Open Court on 21°' September, 2022.
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